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The wss collected was being passed 
on to the concerned State Governments. 

(c) and (d). The information is being 
collected and to the extent available will be 
Laid on the Table of the House. 

(e) and (1). The Ranchi Bench of Patna 
High Court struckdown the State Cess Ad in 
their judgement dated 6.1 1.1 990. k also held 
that the petitioners were entitied to refund d 
~ 8 ~ 1 )  from 25.10.1989. The State of Bihar 
filed an appeal in the Supreme Court. The 
Supreme Court had not passed any order 
staying operation of the judgement of the 
High Court. However in their judgement dated 
4.4.1991, the Supreme Court, inter&, held 
that although the levy of cess was unconsti- 
tutional, there should be no diredion to re- 
fund to tho assesses of any amount of the 
cess coUeded till the date on which the levy 
had been dedared unconstitutional. In case 
of Bihar, this date is 4.4.1 991. 

Coal Companies had discontinued col- 
lection of cess on the basis ol judgement 
dated 6.1 1.1990 of High Court. Coal India 
Limited has field an application before the 
Supreme Court seeking clarifi i ion tor 
overcuming the difficulties. Since the matter 
is subpdico, no instruction in regard to pay- 
ment ot c e s ~  to Government of &har has 
been issued. 

28%. SHRl DEVENORA PRASAD 
YADAV: 

SHRl RAM VlLAS PASWAN: 
SHRl ARJUN CHARAN 

SETHI: 

WI1 tho M&lietw of RAILWAYS *k 
P b u d  to sue: 

(a) whether the number of computers 
provided for resenration of t i e t s  at Patna 
Junction are inadequate to meet the de- 
mands of the passengers; 

@) whether the basic passenger ameni- 
ties in the resewation hall are also inade- 
quate and mismanaged causing inconven- 
iences: and 

(c) if so, the steps proposed to be taken 
to remove the difficulties of passengers in 
this regard? 

THE MINISTER Of STATE IN THE 
MINISTRY Of RAILWAYS (SHRI MAL- 
LIKAWUN): (a) to (c). The resewation 
system at Pama has been in the process of 
being computerised. There have been some 
inconveniences caused to passengers dw- 
ing the transition phase. These are being 
removed. The number of computerised 
counters have akeady been increased to 12 
which are amsidered to be adequate. The 
staff are also going thtough learning process 
to provide faster service. The amenities in 
the passmger hall are also proQosed to be 
improved by providing facirities such as 
exhaust fans, air coolers etc. 

2896. SHRl PANOURANG WNNK 
FUNDKAR: WIN the Minister of RAILWAYS 
be pleased to state: 
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THE MMISTER OF STATE IN THE 
MINSTRY OF RAllWAYS (SHRI MAL- 
UKARJUN):(a) Somecmpbhbhave been 
recuhd. 

2897. SHRI KAMLA MISHRA 
UADHUKAR: Wil the Mkrier of POWER 
AND NONCONVENTIONAL ENERGY 
SOURCES be pleased 10 state: 

@) i f  so, the details t h e r d  and 

(c) if rot, the r- therelor? 

THE MMSTER OF STAT€ OF THE 
MtNISTRY OF POWER AND )JON-CON- 
MHnorJAL ENEfWY SOURCES ( M I  
KALP NATH RAI): (a) Bo (c). The Govern- 
mentdBiharptoQodedanoufbydRs.423 
aors fa the pcrwrer sodor (erduding Rural 
ekicWlcatiocr)mtheikawalPIankr 1991- 
9 2 , a g a i n s t ~ l h e P b h g & m m ~  
rocammerrdedanafttaydRs. 437.18aorm 
a1 the W- gtoup bvel. 

@) itsqthedetaJsdpkoswhisre 
l i k e t y i o b e a w u r e d e d b y ~ n e w s e ~  
both on domestic and intematkrral sides? 

THE MINISTER OF CNIL AVIATKM 
AN0 TOURISM (SHRI M A D H A W  SCW 
DIA): (a) and @). F m  its W e r  Scheduk 
eofedive 27th October, 1991, Air India pm- 
p o s e s t o i n b o d u c e m ~ r o l m d l r i p  
servicesoneeechbDubeiandMuscat. 

2899. SHRl HANNAN MOUAH: WII 
the Ministsc d fl3ROLEUM AND N A W  
RALGASbepleasedlostate: 




